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ORDER

PER SHAMIM YAHYA, AM :

The Revenue has filed the instant Appeal against the Order of the Ld.
CIT(Appeal-30), New Delhi dated 22.3.2018, relating to assessment year
2009-10.

2. At the threshold, it is noted that in the first round of appeal before the
Tribunal this appeal was dismissed vide order dated 16.4.2021 on account low tax
effect i.e. tax effect was below Rs. 50 lacas, in view of the earlier CBDT Circular
No. 17/2019 dated 8.8.2019. Later on the Revenue has filed the Misc. Application
before the Tribunal by submitting that the tax effect comes to Rs. 50,98,500 which
is more than Rs. 50 lacs. Accordingly, the Tribunal recalled the order dated
16.4.2021, vide its order dated 15.3.2024 passed in MA No. 176/Del/2021 which




was arising from ITA No. 4219/Del/2018. As a result thereof, the instant appeal
again fixed for hearing before us.

3. At the time of hearing, Ld. AR for the assessee has submitted that the tax
effect in this appeal of the Revenue is below Rs. 60 lakhs, in view of the latest
CBDT Circular No0.09/2024 dated 17.09.2024 wherein, the CBDT has again
revised the monetary limit for filing of the departmental appeals to the ITAT at
Rs. 60 lakhs. In view of this, he requested that the Revenue’s appeal may be
dismissed accordingly.

4. Ld. CIT-DR fairly agreed that the tax effect in this appeal of the Revenue is
below the prescribed limit, in view of the latest CBDT circular dated 17.9.2024
(supra).

5. In view of the above position, we deem it fit and proper to dismiss the
appeal of the Revenue in the light of the latest Circular No0.09/2024 of the CBDT
dated 17.09.2024, as not maintainable.

.6.  In the result, the appeal of the Revenue is dismissed.

Order pronounced on 11/12/2024.
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